
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
OA No.2859/2016 

 
New Delhi, this the 24th day of August, 2016 

 
Hon’ble Mr. Shekhar Agarwal, Member (A) 
Hon’ble Dr. Brahm Avatar Agrawal, Member (J) 
 
Vijay Singh Gosain, aged about 45 years 
Security-cum-Fire Guard Grade-1, 
S/o Sh. Madan Singh Gosain 
A-8, Ayurvigyan Nagar, AIIMS Campus 
New Delhi-110049.                         ....Applicant. 
 
(By Advocate: Mr.Ravi Ranjan) 
 

Versus 

 

1. Union of India 
 Through  Secretary of M. of HFW 
 Govt.of India, Nirman Bhawan 
 
2. All Indian  Institute of Medical  Sciences(AIIMS) 
 Ansari Nagar, New Delhi,  Through  its Director 
 
3. The Senior Administrator Officer, 
 Recruitment Cell 
 All India Institute of Medical Science (AIIMS) 
 Ansari  Nagar,  New Delhi.  
 
4.  Shri Satish Kumar –I 
 Security Cum Fire Guard Grade-1 
 AIIMS, New Delhi.                             .. Respondents 
 
 
(By Advocate: Mr. Hanu Bhaskar for R-2 & 3 ) 

 

 

 



 

ORDER (ORAL) 

By Mr. Shekhar Agarwal, Member (A):- 
    

     Learned counsel for applicant has submitted that applicant 

had earlier approached this Tribunal by filing OA No. 3636/2014 

regarding promotion to the post of Assistant Security Officer, 

however, the same  was found to be not maintainable by this 

Tribunal as the applicant had not submitted any representation to 

the authorities before approaching this Tribunal.  Thereafter, the 

applicant has made representation dated 12.05.2016. The 

respondents have not taken any decision on the same.  

2.    Learned counsel for the applicant submitted that applicant 

would be satisfied in case directions were issued to the 

respondents to dispose of his representation within a given time 

frame. 

3.     In view of the limited prayer of the applicant, this OA is 

disposed of at the admission stage itself, without issuing notice to 

the respondents and without going into the merits of the case 

with a direction to them to take a decision on the representation 

dated 12.05.2016 of the applicant within a period of 60 days from 

the date of receipt of a certified copy of this order.   The 

respondents shall communicate their decision to the applicant by 

means of a reasoned and speaking order.  

 
  (Dr. Brahm Avatar Agrawal)         ( Shekhar Agarwal) 
       Member (J)                                        Member (A) 
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